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FINAL ORDER NO. A/11157/2023 
 

RAMESH NAIR : 

 
 Shri S. Suryanarayanan, learned Counsel for the appellant vide letter 

dated 29.04.2023 requested for withdrawal of the appeal as the case has 

been settled under SVLDR-2019.  He has also submitted SVLDRS-4 

certificate. 

 

2. Considering the case has been settled under SVLDR-2019, the appeal 

is dismissed as deemed withdrawn.  
 

 (Dictated and pronounced in the open court) 

 

 

            (Ramesh Nair) 

             Member (Judicial) 

           (Ramesh Nair) 

             Member (Judicial) 
 

 

 

 

 

(C L Mahar) 

Member (Technical) 
KL  


